
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH MUMBAI

CORAM:

T.C.P No. 3o4 I (MAHI I 2ot7

Present: SHRI M.K. SHRAWAT
MEMBER (J)

SHRI BHASKARA PANTULA MOHAN
MEMBER (J)

AT-IENDENCE.CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 24.11.2017
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4. T.C.!:84130:17 is disposed of accordingty. To be
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T.C.P. No. 304/I&BC/NCLT/ MB/MAH/2017
1. Learned Representatives of both the sides are present.

2. . T.C.P. 304120t7 is a Transfer petition. Admittedly, requisite Form was
submitted after 15h July, 2017. This petition is abated in vi'ew oi tne Notification
dated 29h June, 2017 [F. No, U5/2016-CL-V] (cSR 732(E), which reads as
under:-

" Prouided fufther that any pafty or parties to the petitions shalt.
afrer the 19 day otJq/y,'z0tz,'oe eligiote to nte ird;h iipliciiois
under sections 7 or B or 9 of the Codg as the case iiay bg in
accordance with the provisions ofthe Code."

3. In view of the proviso of aforesaid Notification, liberty is granted, to file a
fresh Petition, under the Code.

(^, U- a,4 \
<rr&1
-tY

,AY

consi ned tr: records.
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M,K. Shrawat
Member (Judicial)

Dated'. 24.1t.2017
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Member (Judicial)

NAME OF THE PARTIES: Kanura Kutumba Rao & Ors.

V/s.

Reliance Communication Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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